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The House stands adjourned till 2.30
P.M.

The House then adjourned
for lunch at gne of the clock.

The House reassembled after lunch
at half-past two of the clock, Tu=
VicE-CHAIRMAN (SHRIMATI TAarRA Ram-
CHANDRA SATHE) in the Chair.

ALLOCAT.ON OF TIME FOR GOV-
ERNMENT AND OTHER BUSINESS

THE VICE-CHAIRMAN (SHRI-
MATI TARA RAMCHANDRA SA.
THE): I have to inform Meimbers that
the Business Advisory Commuttee at
its sitting held today has rec mmend-
ed allocation of time for Government

Legislative and other business as fol-
lows: —

1. The Banaras Hindu University
(Amendment) Bill, 1965-~Amend-
ments made by the Lok Sabha—2
hou-s 30 minutes (in addition to
the time already taken).

2. The Appropriation Railways
(No. 3) Bi 1, 1966 and 3. The Appro-
priation Railways (No. 4) Bill,
1966—1 hour 30 minutes.

4. The Kerala Appropriation (No.
3) Bill. 1966; 5. The Kerala Appro-
priation (No. 4) Bill, 1966 and 5. The
Kerala App-opriation (No. 5) Bill.
1966 —2 hours.

7. Appropriation Billg pelating to
Supplementary and Excess Demands
for Grants (General)—2 hours.

8. The Constitution (Nineteenit.
Amendment) Bill, 1966 and § The
Revresentation of the People
(Amendment) Bill, 1966--5 hours.

10. The Preventive Detention
{Continuance) Bill, 1966—3 hrs, 38
minutes.
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11. The Produce Cess (Amend-
ment) Bill, 1966—1 hour.
12. The Insecticides Bill, 1964

(as reported by the Joint Commit=
tee)-—2 hours.

13. The Goa, Daman and Diu
(Opinion Poll) Bill, 1966—3 hours.

14, The Indian Tariff (Second
Amendment) Bill, 1966—1 hour,

15. The Constitution (Twenty-
third) Amendment Bill, 1966—3
hours.

16. The Patents Bill, 1966—5

houre.

17. Amendments proposed to be
made in the Seeds Bill, 1964—30 mi-
nutes.

18. Delhi Bills viz. the Delhi Mu-
nicipal Corporation (Amendment)
Bill, 1966; The Road Transport Cor-
porations (Amendment) Bill, 1966;
the Electricity (Second Amendment)
Bill, 1966; the Delhi Water Supply
and Sewage Disposal Bill; the Pun-
jab Municipal (Delhi Amendment)
Bill, and the Delhj Panchayat Sa-
mitia and Nyaya Panchayats Bill—
(For reference to Joint Commit-
tee)~—2 hours.

OTHFR BUSINESS

1. Motion for modification ot the
Draft Notification of the Minis-
try of Law (Department of
Company Affairs) issued under
aub-section (1) of section 324 of
the Companies Act, 1936—1 hour
30 minutes.

2. Resolution given notice of by
the Minister of Commerce re-
garding export duty on tea--1
hour.

8. Discussion on the statement on
Railway Accidents—-2 hours.

4. Report of the Monopolies In-
quiry Commission—32 hours.

[ RAJYA SABHA]

for Government and 2902
other business

In order to be able to complete the
business the Committee recommended
that the House might sit up to 1.30
P.M. before lunch, and sit up to 5.30
p.M. dally. The Committee also decid-
ed that the Rajya Sabha should sit on
Saturday, the 3rd December, 19686,
for the transaction of Government
Business.

SHRI BHUPESH GUPTA (West
Bengal); Madam Vice-Chairman, ]
should like to make some observations
about this, gbout this allocation of
time for different Bills, etc. First of
all, I want to point out here that this
is a very bad way of conducting the
business of Parliament. Towards the
end of the session so many Bills are
gsought to be rushed through by giving
practically no time for most of them
when the discussions are called for.
Now if the Government thinks these
are urgent! matters, jt does not mean
that they should not provide time for
reasonable discussions on them in the
House. It is a fraud on parliamentary
practice played by the Government
wanting to have this arrangement in
the way it is proposed here. After all
what can you discuss in 1-1{2 hours
when the subject-matier is very im-
portant?

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):
Which one?

SHRI BHUPESH GUPTA: There-
fore this is one point. But the Gov-

ernment have not dropped some of
the .

THE VICE-CHAIRMAN (SHRI-
MATI TARA RAMCHANDRA

SATHE): Which 1} hours are you re-
ferring to?

SHRI BHUPESH GUPTA: So many
Delhi Bills are put together wunder
one item.

DIWAN CHAMAN LALL (Punjab):
These are all for reference to Joint
Committees.

THE VICE-CHATRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):
Do you want more time for any spe-
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cific Bill, or is it just a general
remark?

SHRI BHUPESH GUPTA: I make
a suggestion; I suggest an amend-
ment, and the amendment is that the
Preventive Detention (Continuance)
Bill should either be dropped or, if
it is to be discussed

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):
The Preventive Detention (Continu-
ance) Bill, 1966, has been allocated
3 hours 30 minutes.

SHRI BHUPESH GUPTA: 1 know
‘that.

DIWAN CHAMAN LALL: It is not
1% hours.

SHRI BHUPESH GUPTA: Other
things are collectively taken for pur-
poses of time, and they have been
given two hours.

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):
For the Preventive Detention (Con-
tinuance) Bill, 1966, the time is 3
hours and 30 minutes.

SHRI BHUPESH GUPTA: You see
other Bills where hae given only 13
hours or 1 hour or 30 minutes. You
take the Delhi Bills. Under the head-
ing “Delhi Bills” six Bills gppear and
the time collectively allowed for them
is only 2 hours. You work it out and
see how much it comes to for each
Bill.

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):
What I mean is that if you want to
suggest that a specific Bill should get
some more time, then perhaps it may
‘be put for consideration.

SHRI BHUPESH GUPTA: It ig not
that way, Madam Vice-Chairman.
You kindly listen to me. I am sug-
gesting that the Preventive Detention
{Continuance) Bill should be dropped.

[25 NOV. 1966 ]

for Government and
other business
SHRI ATAL BIHARI VAJPAYER

(Uttar Pradesh): 1t is a positive sug-
gestion.
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SHRI BHUPESH GUPTA: You have
understood it now, I believe. Should
the Government be 50 cussed ag it hak
been, and it it fails to listen to my
suggestion, my alternative suggestion
is that the Preventive Detention
(Continuance) Bill should be given
twelve hours. You may ask ‘why’
Because adequate discussion will not
take place in 3% hours, and this BiR}
has to be discussed thoroughly taking
into account the working of this Act
ever since it was passed in 1950. The
Government has violated all its
pledges with regard to this measure,
all the pledges solemnly given by the
late Prime Minister Jawaharlal
Nehru.

DIWAN CHAMAN LALL: You c#x
say all that in the discussion. Why
are you saying it now?

SHRI BHUPESH GUPTA: That i
will, and I have started from now on.
This is my alternative suggestion Im-
stead of 3% hours it should be at least
12 hours if you at all have it; T am
for dropping it.

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):
All right, I understand.

SHRI BHUPESH GUPTA: If you dv
not drop it, if the Government thinks
that thig Bill must be discussed, wp
should be given adequate chance t»
expose this Government, to bring
out the malice in the entire move.

THE VICE-CHATRMAN (SHRIMATI
TARA RAMCHANDRA SATHER
Please do not continue with any
speech. I have come to know of your
suggestion. If you have got other sug-
gestions to make, please come iw
them.

SHRI BHUPESH GUPTA: You hivye

understood it. All right. 1  think,
Madam Vice-Chairman, that tiis
scandalous Government . . .
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THE VICE-CHAIRMAN (SHRI-
MATI TARA RAMCHANDRA
SATHE): But this is not the point

for d.scussion. I have heard your sug-
gestions. Let us go on to the next busi-
ness.

SHRi BHUPESH GUPTA: Madam
Vice-Chairman, it is not in keeping
with the dignity of the Houge in a
parli=mentary democracy that other
scandalous measures . . .

THE VICE-CHAIRMAWN ({(SHRI-
MATI TARA RAMCHANDRA
SATHE): That is not the point now,
Mr. Gupta. You said that you wanted
twelve hours for that Bill. I have
heard that suggestion of yours, and
after that I thought you had uther
suggestions to make, If there be none
let us come to the next business, Mr.
Yajee.

DIWAN CHAMAN LALL: With
your permission

THE VICE-CHAIRMAN (SHRI-
MATI TARA RAMCHANDRA
SATHE): 1 have already called Mr.
Yajee,

D WAN CHAMAN LAL: With your
permission may I also say a word?

THE VICE-CHAIRMAN SHRIMATI
TARA RAMCHANDRA SATHE):
T have called on Mr. Yajee to speak.

ot THTREw (3T wiv) 2 O
AT U i F T &)

D WAN CHAMAN LALL: What I
want to say is this I wapt to draw
your attention to a very important
matter. It is a point of order that I
am raising. I am raising a point of
order. Madam, you will permit me to
draw your attention to a poiat of
order. In reference to the
Public Safety Bil you will
probably recall—I do net
know if you remember—that Bill was
withdrawn by the Speaker It happen-
ed when Shri Vithalbhai Patel was
the President of the Central Assembly.
At that time he droopad all discus-
sion of the Public Safety Bill becauce
in the circumstancea there could be

[RAJYA SABHA]
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no proper debate about it. And it
there cannot be a proper debate either
about the Detention Act or about the
other Bills, then [ suggest that you
shou'd raise this as a matter of the
privileges of the House and deal with
it accordingly.

SHRI BHUPESH GUPTA: Yes, 1
can move a motion here,

THE VCE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):
But what is your point of order?

DIWAN CHAMAN LALL: You
have got a precedent in regard to this
matter, namely , . .

THE VICE-CHAIRMAN  (SHRI-
MATI TARA RAMCHANDRA
SATHE): That is all right. That is

not the point for discussion just now.

D WAN CHAMAN LALL: That 18
the point of order I am raising. I am
drawing your attention to

THE VICE-CHAIRMAN (SHRI-
MATI TARA RAMCHANDRA
SATHE): Under what rule?

D WAN CHAMAN LALL: The point
of ordey is that there is a precedent
in regard to this particular matter, , .

THE VICE CHAIRMAN (SHRIMATI]
TARA RAMCHANDRA SATHE):;
Under what rule do you say that it
should be dropped and all that? Can
you quote that rule?

DIWAN CHAMAN LALL: Will you
permit me, Madam, to say a word?

THE VICE-CHAIRMAN (SHRI-
MATI TARA RAMCHANDRA
SATHE): Whatever you nave said
does not contain a point of order.

DIWAN CHAMAN LALL: All that
1 am saying is that there is a conven=
tion in this House. This House, un-
furtunately under the present posi=
tion, was not visible at that time. ¢
wag not even contemplated at that
time. Nevertheless a procedure was
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laid down by the Speaker or the Presi-
dent of the Central Assembly and
that is applicable here. There is a
precedent in regard to this particular
matier becauss at that time the Presi-
dent got up and said “I will not allow
any furth:r discussion on the Public
Safety Bill because there cannot be a
proper discussion on the Bill.”

THE VICE-CHAIRMAN (SHR MATI
TARA RAMTCHANDRA SATHE):
So you want this Bill 40 be dropped?

DIWAN CHAMAN LALL: I do not
want this Bill to be dropped, Madam,
But I want adequate discussion,

SHRI BHUPESH GUPTA: Under
the rules [ can move an amendment
and even ask the House {o vote
against it, as you know,

THE VICE-CHAIRMAN (SHR MATI
TARA RAMTCHANDRA SATHE):
What is the point of order?

SHRI BHUPESH GUPTA: The point
of order wasg his. Mine is a different
thing. It is a proposal

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE):
Now that matter is closed.

SHR1 BHUPESH GUPTA: No, it is
not closed.

THE VICE-CHAIRMAN (SHR MATI
TARA RAMTHANDRA SATHE):
What is the point of order?

SHR1 BHUPESH GUPTA: Subject
to the approval of the House,

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE):
But what is your point of order?

SHR! BHUPESH GUPTA: Madam,
this is the motion I am moving. That
this House resolves.

THE VICR-CHATRMAN (SHR"MATI
TARA RAMCHANDRA SATHE):
What is your point of order?

[25 NOV. 1966 ]
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SHRI BHUPESH GUPTA: | want
that [ should be allowed to move. .

2¢08

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE):
We have already finished with that.
Because  he said it was a point of
order I allowed Diwan Chaman Lall,

SHR! BHUPESH GUPTA: Please
listen to me. In my case it 1s this. I

hope I will be allowed under the
rules to

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE),
it is not a point of order?

SHRI BHUPESH GUPTA: I am

moving this amendment to this thing
here,,

THE VICE-CHATRMAN (SHR MATI
TARA RAMCHANDRA SATHE):
No, no. It is no point of order.

SHRI BHUPESH GUPTA: I may he
allowed to move my amendment.

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE):
No, no. Let us go on to the nexi item.

SHRI BHUPESH GUPTA: What is

Are
you putting the motion to the House?

THE VICE-CHAIRMAN (SHR'MATI
TARA RAMCHANDRA SATHE):
I have put nothing to the Ilouse.

SHRI BHUPESH GUPTA: Madam,
I have to point out one thing. Kindly
look up the rules. The recommenda-
tiong of the Business Advisory Com-
mittee are placed before the House.

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE):
I have placed them before the House.

SHRI BHUPESH GUPTA: And the
‘ House may or may Rot accept them.
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THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):
It iz an announcement, you know. I
have said that I have to inform the
House. I have not moved any n.otion.

SHR! BHUPESH GUPTA: You have
not. I am moving it.

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):
That was only an announcement for
the information of the House.

[TeEE Deputy CHAIRMAN in the Chair]
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QE I FERE | 79 T Aoy
fraw Y o1 FaETaT § #T g a7

84 % zaH faar g—

“The time-table in regard to the
Bill or group of Bills or other busi-
ness as settled by the Committee
shall be reported by the Chairman
of the Council to the Council and
notified in the Bulletin.

“As soon as may be after the re-
port has been made to the Council,
a motion may be moved by a mem-
ber of the Committee designated by
the Chairman of the Council ‘that
this Council agrees with the alloca=
tion of time proposed by the Com-
mittee in regard to such and such
Bill or Bills, or other business, as
the case may be, and if such 3 mo-
tion is accepted by the Council, it

[RAJYA SABHA]
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shall take effect as if it were an
order of the Council:

“Provided that an amendmens
may be moved”.

qUATT, TF SraTseT WY §

“Provided that an amendment
may be moved that the report be
referred back to the Committes
either without limitation or with
reference to any particular matter:”
ag S g framraet §, a7 w9 wew
& farey oY geATfa aeed i ag wiawre
Y & FF o9 fawrde qearssrd FeY,
st & sax 3AfeT F7 Fa g,
I FAS F af@ ...,
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+[ 1 Hindi translation.
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THE DEPUTY-CHAIRMAN: Let
Shri Akbar Ali Khan also make his
submissions.

SHRI AKBAR ALI KHAN: Madam,
1 think according to the rule read out
by Shri Rajnarain, the position is this.
Shri Chagla as the Leader of the
House moved the thing. If there was
any amendment it ought to have come
then. That was the occasion or time
when this amendment could be taken
up. But when he moved it there was
no objection taken and the House ap-
proved of it. I do not think there was
any objection.

SHRI RAJNARAIN: There was no
time allocation.

THE DEPUTY CHAIRMAN: Now
there is some objection to the alloca-
tion of time. I appreciate the hon.
Members’ view that some more time
should have been given t{o some of
the items. There is no quarrel about
that. Now there are two ways of doing
it. You can take the sense of the
House as it is today, take a decision
in the forma] way by moving a
motion. That is one way of allocat-
ing the time. But if you go by the
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rigid way then the Chair will not
have any scope for using its discre
tion for lengthening the debate be-
caugse you know we always do it
from the Chair. I do not think
hardly any business has been finished
within the time-limit prescribed by
the Business Advisory Committee be-
cause it is left to the discretion of the
Chair to give more scope to the dis-
cussion. Therefore, we have followed
this method. But, if you feel today
that we must go the rigid way then
we should take the sense of the House
and then you will be kept within the
scope of that time-limit.

2912

SHRI BHUPESH GUPTA: We de
not want the rigid way.

THE DEPUTY CHATIRMAN: Thea
explain to me what you want.

SHRI JAIRAMDAS DAULATRAM
(Nominated): One minute, I will help
you, Mr. Gupta. My suggestion is
that since some of these items are
such on which Members of the Oppo-
sition have gome strong feeling the
best thing would be to keep the thing
a little elastic. You use your discre-
tion and we give you co-operation and
cut out entirely the lunch time as in
Lok Sabha and also sit longer, say,
upto six o'clock. If the Members are
not agreeable to cut the total lunch
hour at least we can reduce it to one
hour from 1.00 to 2.00 p.m. and also
sit one hour extra from 5.00 to 6.00
p.Mm. Then the Chair will have more
scope to make the debate more elastic,
Possibly some of the items may take
less time while others may take more
time.

SHRI BHUPESH GUPTA: 1 quite
appreciate when you B2ay that we
should not go the rigid way. [ want
flexibility, But what has been pro-
posed is the rigid way. I entirely
agree with you; I am not asking you
to tamper with the entire arrange-
ment. I am in fact interested in
saving time so that you can become
more flexible in distributing time ¢e
the other items.
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THE DEPUTY CHAIRMAN: That is
being done by the Chair.

SHRI BHUPESH GUPTA: That you
can.

THE DEPUTY CHATRMAN: It 1s
not a question of can; 1t 1s being done,

SHRI BHUPESH GUPTA: My pro-
posal 1s within the framework of tas
you will have more time to be flexible
and less rigid Here it says that tne
report may be referred back 1o the
Committee so that 1t may reconstder
the recommendation and my proposal
is that we drop the item—The Pre-
vantion Detention (Continuance) Biil,
1966.

SHRI JAIRAMDAS DAULATRAM:
I am strongly against this suggestion
and I suggest that you pug it to the
vote.

THE DEPUTY CHAIRMAN: I do
not think voting 1s necessary. (Inter-
ruptions) We are all wanting to co-
operate with each other. Let us get
along.

SHRI LOKANATH MISRA (Orissa):
{1 Rules are quoted here I think pro-
pably it will not carry us anywhere.
We have been following certain con-
ventions, Now Mr. Bhupesh Gupta
brought forward that amendment but
that was out of order because no
specific motion was moveq by the
Leader of the House, We are acting
under a convention.

SHR1 BHUPESH GUPTA: There is
the proviso there; you read it,

SHRI LOKANATH MISRA: The
proviso is there al} right. If there is
a motion moved by the Leader of the
House then only the proviso comes in.
The point here is that we have been
working under a convention and what-
ever has been decided by the Business
Advisory Committee is generally ac-
cepted by the House with the discre-
tion left to the Chair tn extend a parti-
cular discussion if the Chair finds that
it is interesting the House or if the

[RAJYA SABHA]
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Chair finds that more hon. Members
feel interested 1n a particu.ar business.
Therefore, 1t will always be bet.er to
leave the discretion with the Chaur,

SHRI BHUPESH GUPTA: We want
to gwve her more power. I am also
in favour of 1it.

SHRI LOKANATH MISRA: Instead
of doing something very rigid It us
leave the discretion with the Chair
and if Mr. Bhupesh Gupta suggests
that instead of five hours the Preven-
tive Detention Bill should get moare
time we shall somehow try to find
more time for it. Let us try to do it
let us not break the convention that
we have established for quite a long
time now.

SHRI BHUPESH GUPTA: 1 think
there is some misconception. 1 have
moved that thing. Now you may
say . . .
THE DEPUTY CHAIRMAN: What
have you moved? For extension of
time?

SHRI BHUPESH GUPTA: No; T am
for elimination of a particular 1tem
from the List- of Business which
meang more time will be available at
your disposal to distribute to other
items. Please understand this. 1f 1
had been asking for more time for any
item 1 would not have moved a motion

like that. I would have left it n
vour hands. I know you have d'f.
culty. The Business Advicory Com-

mittee has given you a list to be
announceq here You do not know
what it is except

THE DEPUTY CHAIRMAN: I do
not know what it is?

SHRI BHUPESH GUPTA: Let me
finish. How did it come 1o you. You
are here in the Chair, Something has
been transmitted to the Chair by the
Business Advisory Committee, You
may or may not be present there;
you may be presiding there but that is
not the point. The point here is that
something has been transmitted by the
Businesg Advisory Comm’ttee and vou
are to announce it in the House. Under
the ru'e you have informed the House,
Your job is to inform the House and
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you have done it. Now we are tak-
ing cover under other 1ules. [ am not
asking you to tamper wita it. All 1hat
I am asking you to do is a simple
thing—delete item (10). That 15 all.

SHR] AKBAR ALI KHAN: Ag sum-
ple as Mr. Bhupesh Gupta.

SHRI JAIRAMDAS DAULATRAM:
May 1 request the Chair to take f.e
sense of the House and may I request
Mr. Bhupesh Gupta to co-operate with
himself ang save the time of the
House and get this disposed of?

SHRI BHUPESH GUPTA: Mr.
Daula.ram is in no danger of preven-
tive detention; we are., That s the
difficulty. Today you are placed in
lifz in a happy position; we are an-
happy.

(Interruptions).

THE DEPUTY CHAIRMAN: Now
the main question is that for this item
No. 10, Preventive Detention (Conti-
nuance) B'll, Mr. Gupta seeks {o ex-
tengd the time.

SHR! BHUPESH GUPTA: No, pno.
Delete it.

SOME HON. MEMBERS: He wants
to delete it.

THE DEPUTY CHAIRMAN: When
the Business Advisory Committee has
drawn up the programme I do not
think we can delete anything here.

SHRI BHUPESH GUPTA: All right;
24 hours T want, I submit to you that
I w1l cr-operate with you. 1Tt is inly
a question of allotment of time and it
is in your power. See, how I respect
your powar, However, I think it 15 in
your rower to move that it be de'eted.
It is absolutely in your power. Why
should you think that it is not in your
power? But if you say it is not so,
then m+ alternative proposal is that
#4 hours should be allotted to it.

SHRI CFANDRA SHEKHAR (Uttar
Pradesh): Madam, all this should have
been considered earlier so that the
time is nnt wasted in this way. I have
40 make one request to you, and the
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request is that this matter has been
discusseq in thig House t.me and again
and every time the Opposiion Mem-
bers huve suggested that we should not
ke rigid and tnat we should foliow the
conventon and as my hon. friend Mr,
Lokanath Misra has said some friends
always quote the rules and 1t gives an
appearance that the Treasury Benches
or the Congress Party want to violate
the rules. The Opposition should
come to some firm conclusion. If the
rules agre to be followed there should
be a motion, there shouly be wvoting
and the rules should be strictly followa
ed. There should be rigidity about
the rules and no hon. Member e:ther
from the Opposition or from the Gov-
ernment Benches should come up for
anv relaxation or anv lenienc: from
the Chair. So, if they want that, such
a motion should pe moved. Let there
be a formal motion.

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra): In the morn-
ing the list of business was moved by
the Leader of the House and il was
accepted,

(Interrupt.ons)

THE DEPUTY CHAIRMAN: Let ma
explain. It was not moved by the
Leader but the business was announc-
ei in the House. Now it is for the
Hous~ to make a break frcm the con-
vention if it so desires and invoke ;he
rules and it will give a certain amount
of rigidity to the Chair, ang if 1t is
the sense of the House that we better
carry on leaving with the Chair a
certain am-unt of d scretion and not
leniencv as Mr Chandra Shekhar puts
it, we can do that, And whenever we
feel that snmething more i~ ~0o‘ne to
come out of the debate the Chair does
increase the time. Apryway. T am in
the hands o* the House; mv own
oninion I do not want to axpress.
Nothing ean be deletel from the
business annaunced bhut you
e~ nut it t» the Chai- and
T hnoe the Chair will use its
own dis~retion.

SHRT BHTPESH GUPTA: 1 hope
vou will keep in mind the twenty-four
hours.

3 P
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Legislature

THE DEPUTY CHAIRMAN: Come
back to our main business, Mr. Yajee.

S——

THE MEMBERS OF PARLIAMENT
AND STATE LEGISLATURE (IM-
MUNITY FROM DETENTION)
BILL, 1964—contd.

gt serr TRt dsw fy@
NqEA PRy, . . .

st W fagrt awwd (SA”
w_w) : #zA fegdy ITTIA wIAT

ot wrANr aen - g R g
& FTAs A9 1 F fadas w1 fady
¥ T AT GIHIT FT ST FHARY
§ IawT i T G a1 1 7w faw
a3 A guraIE ] 17,8 R annfaF
wiT A &7 faweT & are wiqat
§ SAFT Qa1 A AT AR AAE@S
T fregare Q@ ¥ O Gag @t &
§ 999 7% F1 agT QI G AHAT
1T gH ausd § fF TS Ow T
STt oY QT 7E A1ET § OF Tk T AL
g WY, 9L Y | §qfAq GIHIC
T I8 B9 &, 799 § 5 0§ a@ B
QEE F H, T F ag F5 fearg
qAEFL | T TF T IR FAAI AT
g Sa%1 aftemm 3 1 39F 919 919
€T IQ@ F A 7:7 § g T Tr=13ANS g
qr r-ifweriAr g, A arewetfaw
g a1 3w &7 fquzy & aw g fF
am & g, 39 dears a¥ Afqeyg &
2T Fifge w21 & foq fF § wawa 7
Y fergaam ®§ 1 3@ Wg S Q|
aqy F1 gt F3F & ar qurwiag
aaTE § T M Adw 2 F W A
w Tgz-fganT 93 @r g 99 Ue-
fragme & wifesrfaat &1 A gra g,
faafoat &1 ot grg &, =rEAT 0
F W ogw 1 e frggmm g

Detention) Bill,
1964

# T Y A § 4t a@ram, v
T ® A @r o Srar 1 gafag gy
UZe-fam Y a6 I B A X
wd L.

SHRI NIREN GHOSH (West
Bengal): You have been gwallowed.

ot sfrerx ol . wiT §5 TR,
Y N-ATIANT §, AT FAT JUHFT TGV
Ckienl

¥ w3 wrur 5 3T AR ¥ WY aew
g IR TAAN § AT 0t qAq e
ot A T ITF AT T T AHAATY
ST #Y ot qrET § Segia arg Agt e
qt S #, geeAr ¥ Y froges F
wrfgen #I Aredigr 937 g 47 ;MY
AT AT I7; FLT Q4T «TEY § @Y
g W T T o TAo To HIT THo re
Y qrEqrs WYY @TEEd S fF 7 I8
ATHT 3 g FL 1§ fad axwr wy
& STt qE v |rEan, A fadey
T F AN § ITHR! HY IITAT 1T §
fe Tana o O ogfa & qw s
g &, gHTSATE AT 9TEy § av
g T & S g § IR IAa §
FEIFT AT Ig GIHTH] FATN
s1fgn & ag graT<t Faane AfT § A%
€9 q@ F W @ § I FAA Al
gifey 1 FTURT AW T A ag /A
g1 Trfee fF 39 a ¥ aeal #1199
g1 1 & amar § & e e S FY
TIET FW &, T I TSITAE FQ
&, gufay I 5wt § afs 3w § aqrsr.
g A1 9Ey & veE-fus v &Y
JTH 0 FY TE T FTAT ATEA A AEIL
&) g 9T T wiw 2 J 5 g ag
F acdl F AT THoo HI< THoTHoTo
g far v § s—10qW @
T 59 aF 7% foam dF 7 g 1w
A IF ITR qUIL AT F T@AT A1ZY )
wwfay AW q°7 ft ¥ fr3z F@OP



